[12 December, 2005] RAJYA SABHA
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Tenth Report of the Committee on "Grants-in-aid to State_Tribal

Development Cooperative Corporations for Minor Forest Producer
Operations”; and

Eleventh Report of the Committee on "The Juvenile Justice (Care
and Protection of Children) Amendment Bill, 2005."

LEAVE OF ABSENCE

MR. CHAIRMAN: | have to inform Members that a letter has been received
from Shri Keshubhai S. Patel stating that he is unable to attend the House
from 23rd November, 2005, till the end of the current (206th) Session as he
has been operated for the Coronary Artery Bypass Graft at Sterling Hospital,
Ahmedabad, and has been advised rest. He has, therefore, requested for
the grant of Leave of Absence from 23rd November, 2005, tili the end of the
current Session of Rajya Sabha.

Does he have the permission for remaining absent from the House from
23rd November, 2005, till the end of the current Session of the Rajya
Sabha?

(No hon. Member dissented.)
MR. CHAIRMAN: Permission to remain absent is granted.

MATTER RAISED WITH PERMISSION

Rape and Torture of a Tribal Women in Negri Village of
Madhya Pradesh
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SHRI'V. NARAYANASAMY (Pondicherry): Itis an inhuman act. Itis a
matier of shame for all of us . ..{Iinterruptions)

MR. DEPUTY CHAIRMAN: You are right. ...(Interruptions).... Who is
saying that. ...{/nterruptions)...

SHRIV. NARAYANASAMY: it happened in Madhya Pradesh that tooin
the Chief Minister's constituency.....(Intarruptions)...

MR. DEPUTY CHAIRMAN: The Home-Minister is reacting to it. What
else do you require? ... (Interruptions)...
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SHRIV. NARAYANASAMY: The Home Minister should give a statement .
on this. ... (Interruptions). ..

MR. DEPUTY CHAIRMAN: They are looking into it. ... {(Interruptions)...
The Minister has replied. ... (/nterruptions)... fafTe arga 3 frmma fea 2, 3
1 =ifee . (SHauH) _

ot T TR 39 = ¢ fF g ST e ¥ fafte e el ey d
wee ¢ . (haum)

TP FHHEH T T, gad d faerdt ol T umETn o W@ d L (Faud)

#it ITFITfd: 9T S tfar dvm vefae gt gan @, wqmﬁaﬁmqamﬁéﬁ
9% TS & ... (FauF)

SHRIN.K. PREMACHANDRAN (Kerala) | am on a point of clarification. .

...{(Interruptions)...

it ITQUTYT: AEHT &3 S 91 YR S ATy #v[ vefae € L (smawe)
Nothing will go on record. ... (Interruptions). ..

e H g gl (foem):. W T IEF UA & MW IS & s99 23 §
..(aaY)

st Iygvafa: 2fEe, wrewt ara, s S Hifed fom B, 39 3R d s faerm
% dre gus! veiue fea smom | a1t ge wefue & gan B, st s area &
Y 2 ...(3a@4™) The hon. Home Minister has to reply to the discussion on
the Bill on 'The Prevention of Insuits to National Honour (Amendment) 8Iill,
2005 39 Afey . (HayR) A T R E fER g W w €
...(348Y) TE consideration ¥ &, 3119 &f3u .. (s4@49) The Home Minister
has to reply to the debate on the Bill.
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o TH TH WA : Y, TH TN % &AM &1 T AN & &l § ... (Faam)

st Iqmwrafy: AEY, 31 permission T et 150 ol & fou w7 =
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it Irgyrafa: dron A, sq afsw .. (=aum)

SHRI N.K. PREMACHANDRAN: Sir, | am on a point of clarification.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: What is the issue? ...(Interruptions)...

SHRI N.K. PREMACHANDRAN: What action is to be taken on the
revelation by Aaj Tak channel? .. (Interruptions)... .

MR. DEPUTY CHAIRMAN: The Chairman has made a statement.
.{Interruptions)... | will not allow anything. ... (Interruptions)... The Chairman
has made a statement. Let us not ...(Interruptions)... Please sit down.
..(Interruptions)... The whole House'is. ... {interruptions)... Please sit down.
..(Interruptions)... 4 afag, v Afew . (smaum)... f@e, om IAfaq
...(=@a91q)... Nothing will go on record when | am on my legs.
_..(Interruptions)... The Chairman and the entire House have expressed its
concern. The Chairman has already made a statement. Let us not discuss
it. Let us go to the business.

et g1 Fwa: *

it Jrqurafa: 78, T8 1L (FEYA).. TR Ufue A & 9mA )L (HEYA).L

St gus @ ¢

SHRIN.K. PREMACHANDRAN: *

MR  DEPUTY CHAIRMAN: Mr, Premachandran, please
...{Interruptions)... Nothing will go on record. ... (Interruptions)... 33 Afay,
o S L (SEY).. Jon S, e 3T L. (=au)... What is this Mr.
Premachandran? . (Interruptions)... When | am appealing, please don't
..(Interruptions)...

*Not recorded.
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.. (sgaaE)... wifo s, g &fee ... (gay™)... oifr
AN ..

ar <3 el S

&R DEPUT Y CHAIRMAN: Hon. Minister to reply on the Prevention of
auits W Nistions: Honouwr {Amendment) Bill, 2005.

GOVERNMENT BILLS
e Pravention of Ingults to Nationai Honour
{2rvenndment) Bill, 2065—{Conlid.}
and

Tan Binte Lonbiuin OF india (Prohibition Of improper Use) Bill, 2008
: STER Or HOME AFFAIRS (SHRI SHIVRAJS V. PATIL): Sir,
rzvention of insults to National Honour (Amendment)
o iz House. | am very happy to say that all the
ize supporied the 2amending Bill. The Biil seeks to
A NG sporispersons and others, who want to use the filag and national
embiam, will be gilowed to usa on thelr cap or on their shirt or on their
coal. But one resiriction which is put on this is that i will not be used on
%{:«: oloines wom by eny person veiow the waist or on the undergarment or
will niot be embroidared nn a piilow cover or handkerchief or anything of
?*di Kind, Thers was a demand made for this kind of permission by many
ﬁﬁxm&@ irn the cowrilry and this demand is being met by amending this law.
B, 115 not nesessary for e to say anything more than this. Once again,
Iihank the Membars fr supporting this Bill. )

MR DEPUTY CHAIRMAN: Now, the guestion is:
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The miciion was adopted.

AR DEPUTY CHAIRMAN: Now we shali take up clause-by-clause
osiztaration of the Gl
Jlause 2 was added fo the Bl
o
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